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Additlo"al Duties of Excise 
(Goc,ds oJ Sp. Imp.) 
MR. DEPUTY SPEAKER : The ques .. 

tion' I.·: 
"That the Bill be passed." 

The motion K'4f adopted. 

ADD1TIONAL DUTIES OF EXCISE 
(GOODS OF SPECIAL IMPORTA .. 

NCE) AMENDME~T BILL 

MR. DFFUTY SPEAKBR.: The ques-
tion is : 

UThat the Bill further to amend the Ad .Ii. 
tional Duties of Excise (Goods of Spe-
cial Importance) Act. 1957, be taken 
into consideration." 

The motion W".f adopted' 

MR. DEPUlY SPEAKAll: The llouse 
will now take up clause by clause considera-
tion of tbe Bill· 

The question i. : 
"That clauses 2 and 3 stand part of the 
Bill" 

The motio1l was adopted. 
'Clauses 2 Qnd .3 "'ere added to th. Bill. 

MR. DEPUTY SPEAKAR: The· ques-
tion is : 

"That CllLuse I. the Enacting FOrmula 
and the Title stand part of tbe BiU." 

The montion WQ.f QdoPted. 
CIQuse I. the Enocting Formula and tA. 

Title were oddeo to the Bill. 
MR. DEPUTY SPEAKER: The Minis-

ter may now move that the Bill be passed. 
THE MINISTER OF STATE I~ THE 

MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA) : I be, to move : 

"That lbe BjJJ be p;tJSeJj" 01 

MR. DEPUTY SPEAKER: The ques-
tion is : 

'IThat tbe Bill be passed.·o 

TIw motion was adopt,d 

UNION DUTIES OF EXCISE 
(ELECTRICITY) OISrRI8UT'O~ 

(AME'DMENT) BILL. 

MR. DEPUTY SPEAKER: The quc.~ 
dOD is : 

Dist. A mndt Bill & Estate 
Duty (Di-st.) Arnndl. Bill 

"That the Bill te> amend the Uni«:an 
Duties of Excise (Electricity) Distribu-
tion Act, 1980. be tuk\!n into considcru-
tion." 

The m.Jlln Was tid ',"!(I;I. 
MR. DEPUTY SPEAKER: The House. 

will now t : ke up clause by clause conside-
ration of the Bill. 

Tbe question i~ : 
"That Clauses 2 nnd 3 Hand part of 
the Bill." 

TI" motion was {id"pted. 
Clauses 2 and 3 were added (0 the BIll. 

MR. DEPUTY SPEAKER : The que~
tion is : 

UThat Clau~e 1. the Ent"lC'ting Formula 
and the Title stand part of the Bill. II 

The moth;" was ador!~d. 
Clause J. the Ena(,ti11.~ Formula and the 

.. T;t/~ were added III fhe BIll. 

MR. DEPUTY SPEAKER: The Minis· 
ter may now mO\'e that the Rill be passed. 

THE MINISTER OF ST~TE IN THE 
MINl,TRY OF FINANCE (SHRI S.M. 
KRISHNA): I beg to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The ques-
tion i~ : 

"That the Bill be passed," 
TIll! mntill'f was ad(Jp(('c{ 

ESTATE D~'TY (nl~TJHRUTION) • 
AMENDME'!'lT BU.IJ 

MR. DEPUTY SPEAKER: The que'j-
tion is : 

"That the Bill further 10 amend the 
Ec;tatc Duty (Distribution) Act, 1962. be 
taken into consid..}tation." 

The mo/.:on was at/up/ed. 
MR. DE,>UTY SPEAKER: The House 

will now tak\~ up cl.luSC by clause conside-
ratioD of th~ Bill. 

The question is : 
"That Cia J~e.) 2 and 3 stand part 0' HAe 
Bill". 

The motj(m w',s adoptt>d. 
C/dl.'IIJ 2 Qn 13 we"~ "dd"lro the Bill; 


